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Bill
the main sabouters of the FCI. If you are
very serious about safeguarding the interests
of the employees and if you are serious
about giving food to the people, you must
take stringent steps, so that these anti-
social clements may be checked.

SHRI K. NARAYANA RAO (Bobbili):
Mr. Speaker, Sir, this Bill really depicts
a difficult . situation which the Ministry
itself got into after the creation of the
Food Corporation. The Food Corporation
was created with a view to devolve certain
of the functions which hitherto the Ministry
has been doing. Naturally, the persons
who have been hitherto employed in the
Food Ministry must be accommodated
and the best way to accommodate them
is to lend their services to the Food Cor-
poration. The Government has the power
under the law to terminate the services;
it will be a hard step, and therefore, the
Ministry has taken a rather lenient view
in this regard and they have absorbed them
into the Food Corporation.

The next problem is, was this function

allotted to the Food Corporation 9 Certainly
they cannot forget the fact that they
are the civil servants of the Government.
Now, this anomalous situation cannot be
continued for a long time. Therefore,
the Government must obviously determine
the status, but where do they stand? They
had been recruited originally as civil ser-
vants, but they arc now to be accommo-
dated in the public undertaking, and in
the usual course, their conditions differ.
There are quite a large number of privileges
like rights under article 311, seniority,
promotion, medical facilities, housing
acilities, etc., which civil servants get. Is
it possible to extend all these facilities
en masse to both the types of employees ?
However much the ministry wants to
do it, it is extremely difficult.

It does not stop at that. It has also
boen pointed out here that the employees

- who were recrutied directly by the corpo-
ration now resent the differential treatment.
Taking into consideration all thesc things,
the Bill purports to cover & few arcas and
them. I know that both

the types of employees will still have certain

i after this Bill is passed. In respect
ofdi-eiplimtyrlghuundernﬁcblll.mb
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of pay and terminal and retirement benefits,
the Bill gives option to the employees who
have been transferred from the Central
Government. In all other respects, both
types of employees are going to be treated
on a par under the regulations contemplated
by the act . I feel this is the best that can
be done in the circumstances.

Certain apprehensions are there i
cularly about the future of the corponpt‘i:;.
gdaqy people are afraid that one fine morn-
ing, 15 may be wound up. But I do not look
at it in that dismal fashion. After all, the
corpqration has been created to discharge
certain functions hitherto discharged by
?he Food Ministry. If a situtaion arises
in future in which the corporation is to be
wound up, the functions will revert back
to the Food Ministry and in that case,
they can be re-employed. )

1 would only submit that in framing the
regulgu'ons in regard to the new direct
recntuus, care must be taken to see that
parity is maintained. The service condi-
tions of the two types of employees should
be brought as near to each other as possible,
80 that there may not be any cause fot"
complaint.

With these words, 1 support the Bill.
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st semmire welt (219E) : TR
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MR. SPEAKER : We are reading in
the papers that something is going on there.
How are we seized of it now ?

.SHRI ATAL BIHARI VAJPAYEE :
‘We have given notice of a calling attention
motion.

MR. SPEAKER : I have seenit. The
State Government is there. The Assembly
s stlil there. T do notknow ; 1 have no
information. Things are appearing to be
normal now, but 1 do not know what will
happen tomorrow morning. Something is
happening there.
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Mr. SPEAKER : But that stage not
has been reached.
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MR. SPEAKER : We are not seized
of this matter. So, I do not think we
should discuss that now, Let us see what
the Governor sends.

The Food Corporations Bill discussion
will continue tomorrow. We will take up
the half-an hour discussion now,

17.30 HR$

HALF-AN-HOUR ﬁlSCUSSION
CENTRAL ASSISTANCE TO STATES

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : Sir, you will remember
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that when this question came up the other
day, the Minister could nots atisfy the
House and the reply he gave was very
disappointing. I had never imagined that
after 20 years of experience of planning,
either the Planning Commission, or the
Ministry, or the Government........

SHRI S. KANDAPPAN (Mettuer) :
Not experience, only experiment in painning.

SHRI SURENDRANATH DWIVEDY:
I want to know whether efforts were made
to remove regional imbalances and eliminate
concentration of economic power and
whether these things are ever taken into
consideration while deciding the]policies.

In this context, I want, to refer speci-
fically to the assistance given by the Centre
to the States. This is a moot point from the
point of view of development of the entire
country. If you want to create in this
country a feeling that we are one country,
one people, everyone is interested in the
development of every section of the popu-
lation and every region of this country,
then the policy should be such as would
really benefit all sections. But I have to
say with regret that we are still following
the old colonial policy of some favoured
States and some neglected States, some
martial and some non-martial States.

The minister was telling us the other
day that a sub-Committee of the National
Development  Council went into this
question and has fixed the criteria and
the Chief Minister have agreed to that.
I do not know whether the Chief Minister
belonging to backward or under-develop-
ed States have agreed to such a scheme.
If so, I would say that such Chief Ministers
are unfit to occupy their positions, because
they do not know the problems of their
own State and their own people.

Now, if you take into consideration the
per capita income, Uttar Pradesh, Bihar
and Orissa are the States which have the
lowest level of income. There is no popu-
lar Ministry in Bihar and Uttar Pradesh.
Perhaps, if popular Ministries were in office
in those States, they would not have accept-
ed such a proposition. I notice that
Assam, Nagaland and Jammu and Kashmir



